TiiL INDIAN BOILERS (AMLNDMENT) ACT 1960

No. 18 oF 1960 .
[6th May, 1960

An Act further to amend the Indian Boilers Act, 1923

Be it enacted by Parliament in ‘t_he Eleventh Year of the Repub-
lic of India as follows:— -

1. This Act may be called the Indian Boilers (Amendment) Act

1960, ’ kShort title,

!
9 ErR

5-0£-19230 s Do IS0 0HON- 2. 0f . the. Indian.-Boilers... Acl,....1923...(hereinafter-Amendment
of Saecuon 2.
referred fo as the prlnc:;qal Act) —

(a) in clause (b),\for the words “five gallons”, the figures
and word “22'75 litres”\shall be substituted;

\
(b) for clause (c), th\ﬁ following clause shall be substituted,
namely:—

\ .

‘() “Chief Inspectdor”, “Deputy Chief Inspector”, and
“Inspector” mean, respecgtively, a person appointed to be
a Chief Inspector, a Depuix Chief Inspector and an Inspector
under this Act;’;

(c) for clause (f), the follo\wmg clause shall be substituted
namely: — \

‘(f) “steam-pipe” means any pipe through which steam
passes from a boiler to a pr1m -mover or other user or both,
if— . f

(‘i) the pressure at which steam’ passes through
such pipe exceeds 3:5 kilograms per square centimetre
above atmospheric pressure; :

, (i) such pipe exceeds 254 \millimetres in internal
diameter; '

and includes in either case any connected fitting of a steam-
plpe;. S
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Amen ment 3. In section 2B of the principal Act, the words and figures “and
[2’{3?“ lon  section 34” shall be omitted.

ey

- Amerjdment 4, In clatse - (c) of sub sectlon "1) of sectlon 3 of the prlnc1pal
of seqtion 3. Act, for the words “twenty -gallons”,-the words “ninety-one litres"

-shall be substituted. \1
Sl;bs itution 5. For 'section:5" of- the  principal tAct"rfvthe"foilowing:‘:»s;éc-tion shaly
of ngw - . R .
 tionfor sec. D€ substituted, namely:—
tion | 5. T ST T ol SR i
{Ehi* T]i)nspef- “5. (1) The State Government may appomt such persons as
&f{”rfs%‘;cy_ . it thinks fit to be Inspectors fojr the State for the purposes of
rgand-Ins- - this Act,” and may define the I1oca1 limits within -which each

yecfors. Inspector shall exercise the powers and perform the duties

__conferred and imposed en Inspectors by or under this Act.

_ (2) The State Government may appoint such ‘persons as it
-~.-thinks fit 1o/be Deputy.Chief Inspectors for-the State and may
define the local Jlimits -within which each Deputy- Chief- JInspec-
tor shall exercise hlS powers and perform his duties under this

i

(3) Every Deputy Chief Irnspector may exercise the powers

" and ‘perform the duties conferred and imposed on Inspectors by

or under ~this “Aect and, .in. ac%Emon thereto, may: exercise such

§

“oipowers” orperform. such - duties conferred- or- ' impased on the ;
Chief Inspector by or under this Act, as the State: Government |
. may assign to him. ‘ j* f 1

(4) The State Government shall appoint a pérsén to be

Chief Inspeotor for the State who may, in addition to the

h "powers and ‘duties conferregl-and 1mposed ou the Chief Inspec-
“““tor by or-under this Act, dxercise any- power or perform any

duty so conferred or imposed on Deputy Chief Inspectors or
_— Inspectors

Inspectors and Inspectors/ shall exercise the poweérs and per- -
-~~-form the.duties conferred: and .imposed. on them by or under A
this Act are to be deal w1th during the. examination of the |
Chlef Inspector ;

“(5) Subject to the pjvxsmns of” thls Aét; the 'Deputy Chief

(6) The Chlef Ins ector Deputy Ch1ef Inspectors and
Inspectors may offer such advice as they think fit to” owners
regarding the proper mgintenance and safe working of boilers.
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45 of 1860,

- Act,

oue A7) The Chief-Inspector:a d.all; Deputy: ;s Chief.: Inspectors -« -
and Inspectors shall be deemgd te-be!publiciservants.. swithin &

the meaning of sect1on 21 of the Indian Penal\Code ?

it 7 In the proviso: ,to sub-sectmn ¥(5) ofseetion: T-of : the , pmnmpal Amendment

after-the words “of an-: econom1$er” :the words: “or.of an;unfired

~boiler -which: forms:an integral. partﬁof a.processing;;plant..in which
steam is generated solely by the use of oil,:asphalt-or. bltumen as

a heatmg medlum_” shall be msertec_».

8 In sectlkn,ld of the prmCIpalfA'___

—~»~-'me1;res” shall be substltuted

... ‘an.;economiser’, the. w
- “integral part.of a.p OGS

(a) 1n clause (c)--of ‘sub- srctron (1) for he words s *fwo
“hundred “square “feet”, thé: ﬁgt_ 5 »‘18 58 s'quare

(b) A4n, the prov1so to Pb sectlon ‘-(3), after the words
K ﬁred bod_l h'ch e rms an

_solely by the use of 011 asphalt or b1turnen as a "heatlng medlum

" shall be 1nserted

i
i

(c) for the second prov1sp to sub sect
proviso shall be substituted, namely — )
1

pro-
»ees \n ch ~the use
of 011 asphalt or bltum the date

fixed for its examination shall be W1th1n s1xty days from

the date of the receipt ofithecapplicatioh and-«the! owner::.
. .,.shall be given not leSS, tha_,rr hirty d\ays’ﬁp tjee: of the date

“so fixed.”;

s

. (@) :in<the first .proviso|to,sub-section  (3).. after the Words
“of an economiser”, the wo&'ds “or of an unfired bo;ler‘}, which
forms_}an /integral part of aj processing plant in. which steam is

‘ : : r'bltumen as a

of section 7,

Amendment

of sgction 8,
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new section

Inseftion of 10. After section 20 of the pri!\?iﬁ)al Act, the following section

zoA. shall be inserted, namely:—

Powdr  of “20A. (1) Any person considéring himself aggrieved by an L
gexféla;t&’;'; order of the appellate authority refusing under section 20 to in-

tevise| order . terfere with an order not to regisfer a boiler or not to grant or

of 3l ﬁzlfate renew a certificate in respect théreof on the ground that the

e boiler does not conform to the regulations made under this Act

“may, within two months of the communication to him of such
order, make an application to the Central Government for a re-
vision of that order on the grouncﬁ that such boilers are in use
in other countries. '

(2) Upon the receipt of suchx an apphcatlon the Central
Government may, after calling fo&‘ relevant records and other
information from the appellate adth]‘ority and considering the
observations, if any, ef that authq“rity on the application and
after obtaining such technical advice as the Central Government
may consider necessary, pass such é)rder in relation to the appli-

“ cation, as the Central Governmen@t thinks fit; and, where the
revision is allowed, the order shall:specify the terms and condi-
tions on which any variations from the regulations made under

~{  this Act are to be dealt with dut‘lng the exammatlon of the

boiler.”, .

i
l

i

Substitistion 11. For section 21 of the principal Act the following sectlon shall
of new sec-}0 substituted, namely: — |

tlon P!' |ege ;
~ tion 2, . ) i
. Finaljty ' “21. An order of the Central Government under section 20A
of onlec, and, save as otherwise provided in sections 19, 20 and 20A, an
' order of an appellate authority, o;‘ of the Chief Inspector, or of

a Deputy Chief Inspector, or of agn Inspector, shall be final end
shall not be called in question i/u any court.”.

, , /
Amgndment 12. In section 24 of the principal Act,—
of sectionid, : Y

(a) at the end of clause (e/’), the word “or” shall be insert-

ed; / , |

(b) after clause (e), the fZ)llowmg clause shall be inserted,
namely —

~ “(f) allows another gerson to go inside a boiler with-

out effectively disconne fting the same in the prescribed

manner from any stean/m or hot water connection Wlth any _ {

other boiler or from f\?el mains,’ 3

- Amenhment 13. In section 26 of the principal Act, for the words “six months”,
of sectjon 21, the words “twenty-four months” shall be substituted..
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14. In section 27A of the principal Act,— : ;‘)‘lm?ngen;fig;
(a) for sub-section . (2 the following. sub-sectien shall be 27A-
substituted, namely: ~— '

“(2) The Board shal cons1at of the following members
. namely:— '

(@) such number of members, including the Chait-
man, not exceeding fifteen, as the Central Government
may nominate in the prescribed manner to represent
that Government, the Union territories, the railways,

the coal industry, the Indian Standards Institution, the
boiler manufacturmg. industry, the users of boilers and,

any, other interests Whlch in the opinion of the Central
Government, ought te be represented on the Board;

(b) a senior techICucel officer conversant with the ins-
pection and examination of boilers, to be nominated by

the Government of each State (other than a Union terri-
tory).”;

(b} in sub-section 3), t_jhe words, brackets, letter and figure
“, otherwise than by the exgiry of the term of office of the mein-
'ber referred to in clause (c)’ of sub-section (2),” shall be omitted;

(c) for sub-section (4), ;. the followmg sub-section shall  be
suostltuted namely: — /

“() The Board shall have full power to regulate by
means of bye-laws or/otherwise its own procedure and the
. conduct of all business to be transacted by it, the constitu-

tion of committees afld sub-committees of members and the

delegation to them df any of the powers and duties of the
Board.”, |

'15. In clause (c) of sectloﬁ 28 of the principal Act, after the words Ameddment
“prescribing the fees payable therefor”, the words “and for the ins- °f section

pection and exammatlon of | boilers or parts thereof” shall be insert- *
ed. 5

16, After section- 28 of 'the principal Act the fol]owmg section Inser

hon_\of_

shall be inserted, namely: L—— - o 2§‘K section
‘ “28A. - (1) The Central Government may, by notification in Power of
the Official Gazette, _make rules to provide for— © Central Gov-

ernment.  to
(a) the procedlire to be followed in making applications makelrales,

- ‘under section 20A iand the fees payable in respect of such
- applications; and , g

(b) any matter relating to the nomination of members’
under clause (@) of sub-section (2) of section 27A, o

. . i
1 .
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Amendment
of section 30,
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(2) Every rule madg. undek sub-section, (@).-shall be laid: as
_ soon as may be after it is made before each House of Parhament
00 while {1089 session St a"tot*ﬁ period-of- thlrty days Whlch may
be comprised in one session or| in two Sucéessive sessions;‘and if
«ishefore theexpiry;of thesessionh:in which it is-so laid or the ses-
~ sion immediately following, both Houses agrer;m Jpaking any
i the rule_ or bot Houses agree that the rule should
Il ‘ have effect only in such
‘so however,
all_be" Wlthout pre]u~
'e"under that rule.”

(a) in clause  (a); after’the words - “Ch1ef Inspector” the
words “,-of Deptity: Chief’ Inspectors” 'shall -be inserted;

 (b)¥in clatise (d) ; for the" x){vords “certlﬁcates of competency”,

the ‘words certlﬁcates of proﬁczency or competency shall be
“substituted; :

i
|

§
(c) for clause (;f) the fol]towmg clause shall be substltuted
‘*'m:namely LI

e (f) for prescr1b1ng t%e fees payable for the 1ssue of

“réfiewed certificates, “for”the 1nspect10n and’ éXamination of
wiiboilers or parts: théreot- o drangs 61 steam=pipes, for the
testing of welders or for any other matter which;--in- the
_op1n1on of the State Gover ment, _would mvolve t1me and

_ £ i eacl\Acase

A8, In‘sectlon,, 30 of the pr1nc1pa1 ct for the words “may} provide
that a contraventlon th,ereof shall be pumshable w1th fin
extend to one hundred rupees the Words ‘may d1reC<t that

o 20 In sectlon 34 of the prlnc;pal Act for sub-sectlon (2) the
" 34 ¢ followmg sub-sections shall be substitufed, namely

by generalﬁ\or special: ‘order 1;1' Wi 'tmg, exempt any boilers or
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steam-pipes\or any class of boilers, or steam-pipes or
or steam-pipe\ from the operation of all or any of th
of thlS Act A

) any boiler
provisions
1

to do, it may,
to such condit'

- Temporary
s, continuance
1% in office of
re—const1tuted under the principal Act as amended by ct "and members of

on the re- constltutlon of the. Board shall cease to. hold oﬂiee as.such. e’;’;ﬁﬁ;g




